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DR. H.MALLESHAPPA.I.F.S STATE LEVEL ENVIRONMENT
MEMBER SECRETARY IMPACT ASSESSMENT

AUTHORITY.TAMILNADU
3rd FIoor, Panagal Maaligai,
No.l Jenis Road, Saidapet,
Chennai-15.
Phone No :044-24359973

ENVIRONMENTAL CLEARANCE (EC)

Letter No. SEIAA / TN/F.3297/EC/3(a)/48/ 2015 dated:14.06.2017

To
The Director
M/s. lndus TMT lndustries Limited
(Formerly M/s. Apple Rolling Mills Ltd)
Kappakal Road, Hosur - Thaly road,
Uliveernapalli, Kalukondapalli Village,
Denkanikotti Taluk,
Krishnagiri District - 635114.

Sir,

Sub: SEIAA, TN - Environmental Clearance - M/s lndus TMT lndustries
Limited - Proposed Expansion of Existing Steel Rolling Mill located at
S.F.No. 25111,2, 27711A1, 1A2;tr81, 1B.2,1C1, 1C2,1D1, 1D2,1E,
277 12, 27 8l I A,18, 1 C, 1 D, 28511 A, 2861 1,2,3,4,5,6,7 & 287 I 1,

Kalukondapalli Village, Denkanikottai Taluk, Krishnagiri District by M/s

lndus TMT lndustries Limited to enhance the production of steel bars &
rods from 72,OOO TPA to 1,45,000 TPA - under Category 'B1'and

Schedule S.No. 3(a) - lssued - Regarding.

REF: 't.Your application for TOR dated 12.01.2015
2. To R letter N o. S E IAA-TN/F-3297IKR N G l/M- LXIV/TO R-

21 612015/dated 26.03.201 5.
3.Your application for Environmental Clearance dated: 27.10.2016.
4.Proposal No.SlA/TN/lND2/'1 880812015 dated 10.03.2017 .

S.Minutes for the 85th Meeting of the SEAC (ltem No. 85-10) held on
30.03.2017.

6.Minutes of the 219th SEIAA meeting held on 14 .06.2017

1. This has reference to your application dated: 27.10.2016 submitted to the

State Level Environment lmpact Assessment Authority, Tamil Nadu seeking

Page 1 of 11 --r t 1MEMBER T=fffiUqn
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State Level Environmental Impact Assessment Authority, tf.f I ZOf Z

Environmental Clearance under the Environment lmpact Assessment Notification,

2006.

It is noted, interalia that the project proposal is for the Proposed Expansion of

Existing Steel Rolling Mill located at S.F.No.25111,2,27711A1, 1A2,181, 182,1C1,

1C2,1D1, 1D2,1E, 27712, 27911A,1 B,1C,1D, 2g5l1A, 29611,2,3,4,5,6,7, 29711

,Kalukondapalli village, Denkanikottai Taluk, Krishnagiri district by M/s lndus TMT

lndustries Limited to enhance the production of steel bars & rods from 72,000 TPA to

1,45,000 TPA and M.S. Billet -1,56,000 TPA

Total area acquired is 10.38 haand expansion will be carried out in the same

premises. No additional land will be required. Green belt will be developed in 2.34

ha of plant area. The co-ordinates of the plant site will be located in between Latitude

-120 38'57.65' N and Longitude- 770 45' 04.72" E .No National Parks; Wildlife

Sanctuaries are located within 10 km radius of the project site. No interstate

boundary is located within the 5 Km from the project site. The project does not

involve any Rehabilitation & Resettlement .Total cost of the project is Rs.

5000.00 Lakhs.

During expansion, lnduction Furnaces (2 x 25 TPH) & (1 x 30TPH) will be

installed. The following items will be produced after expansion:

Products =xisting

:TPA)

After expansion

(rPA)

Steel Bars and Rods 72,000 1,45,000

[4.S. Billet 1,56,000

It is proposed to utilize MS Scraps - 1,29,000 TPA & Sponge iron -
34,000 TPA as raw materials for production of M.S.Billets of 1,56,000 TPA and

remaining 12,000 TPA slag from the furnaces is utilized in the cement industries for

beneficial uses. The M.S.Billets of 1,56,000 TPA is utilized as raw material for the

production of Steel Bars and Rods- 1,45,000 TPA as captive purpose and remai

Page 2 of 11
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State Level Environmental Impact Assessment Authority, fN I ZOf Z

11,000 TPA scrap is disposed to the authorized recyclers. Power requirement will

be 22000KVA with a backup of 2 numbers of 500 KVA D.G. Set.

Total fresh water requirement of 56 KLD will be sourced from Local

Panchayat. Trade effluent of 0.2KLD will be generated from wet scrubbers attached

to the induction furnaces, the effluent from the wet scrubber will be evaporated in the

existing Solar Evaporation Pan of size 58.5m2. Residue from Solar evaporation pan

will be disposed off to appropriate authorities as per TNPCB norms. 282KLD trade

effluent will be generated from Quenching process and 132KLD trade effluent from

the Billet Cooling process, out of which 414KLD of the total requirement of 470KLD

will be recycled to the process. 13KLD of Sewage will be generated during operation

phase.

Sewage of 13 KLD will be generated during operation phase it is proposed to

treated in the Sewage Treatment plant of 15 KLD capacity and the treated sewage

will be used for gardening purposes.

Flue gas from the Reheating Furnace will pass through the air pollution

control measure wet scrubber

control gaseous emission from

of height 30m with wet scrubber to

rftace will be provided. Common stack of

height 40m will be provided for the discharge of emission from the induction

furnaces. End cutting, Misroll sand Mill scale will be reused in Steel melting plant.

The project activity is of Category "Bl" and comes under S.No.3 (a) in the

Schedule of EIA Notification, 2006. The Proposal was appraised by the State Level

Expert Appraisal Committee in the 64th meeting held on 20th March 2015, as per the

prescribed procedure in the light of provisions under the EIA Notification, 2006 and

on the basis of the mandatory documents enclosed with the application. TOR was

prescribed by the SEAC for EIA studies including Public consultation. Public

consultation was held on 30.11.2016. Subsequently the proposal was appraised by

the SEAC in its 85th meeting held on 30.03.2017 based on the submission of the

revised EIA prepared in accordance with the TOR and SEAC recommended to the

SEIAA, Tamil Nadu to grant Environmental Clearance to this project. The proposal

was considered by the SEIAA, Tamil Nadu in its 219th meeting held on 14.06.2017

Page 3 of 11 (/ahen"=*l?6h\P
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and the proposal was discussed in detail and decided to issue EC. Accordingly, the

SEIAA hereby accords Environmental Clearance to the above project under the

provisions of EIA Notification dated 14th September, 2006 as amended, with validity

for a period of 5 years to start operations by the plant , subject to the strict

compliance of the following Specific and General conditions:

i.

Part A- Specific Conditions:

The project authorities should advertise with basic details at least in two local

newspapers widely circulated, one of which shall be in the vernacular language of the

locality concerned, within 7 days of the issue of clearance. The press releases also

mention that a copy of the clearance letter is available with the State Pollution

Control Board and also at website of SEIAA, TN. The copy of the press release

should be forwarded to the Regional Office of the Ministry of Environment and

Forests located at Chennai and SEIAA-TN at http://seiaa.tn.gov.in

Electric induction furnace shall be provided with hood with ducting and

connected to an lnduced Draft (lD) fan outside the building to extract fumes

from melting process. Wet scrubber shall be provided to the Electric induction

furnace and to the Producer gas fired furnace (re-rolling mill) to control

gaseous emissions to control the particulate emissions below

100mg/Nm3. Data on ambient air quality, stack emissions and fugitive

emissions shall be regularly submitted to the Regional Office of the Ministry of

Environment Forests & Climatic Change (MoEF&CC) at Chennai / Tamil

Nadu Pollution Control Board(TNPCB) and Central Pollution Control Board

(CPCB) once in six months.

Gaseous emissions including secondary fugitive emissions from all the

sources shall be controlled within the latest permissible limits issued by the

MoEF& CC and regularly monitored and reports submitted to MoEF & CC

Regional Office at Bengaluru, CPCB and TNPCB. Guidelines / Code of

Practice issued by the CPCB shall be followed.

ii.

iii.

/

MEMBEMHRY
SEIAA.TN
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State Level Environmental Impact Assessment Authority, TN

iv. The wet scrubber installed for the stack shall ensure that the temperature at

the inlet of the scrubber should be less than 300oC by installing adequate

cooling arrangements.

The residue from the wet scrubber would be hazardous in nature and it shall

be disposed through TSD facility.

2 crores earmarked for greeneries shall be utilized for green belt development

in consultation with DFO and SPCB.

The Project Proponent has to put up rain water harvesting storage facility of

3069.5 KL for to harvest and reuse in entire rain water during normal rains.

Only when rains are resulting to flood the excess rain water recovered shall

be disposed to recharge pits/wells and further access shall alone be

discharged into road side stump water rain.

The scrubber effluent from wet scrubbers shall be evaporated in Solar

Evaporation Pan of adequate size. No wastewater shall be discharged outside

the plant premises and 'Zero' discharge shall be strictly adopted as

proposed. Domestic wastewater shall be treated in STP.

Slag shall be subject to Toxic Chemical Leachability Potential (TCLP) test

before using for further beneficial use and shall be used only when found non-

hazardous. All the solid wastes like slag and SEP residue shall be stored

separately at designated place only. SEP residue shall be disposed of in

accordance with the Hazardous and Other Wastes (Management and

Transboundary Movement) Rules, 2016.

The Proponent has to furnish the Commitment letter obtained from cement

industries for utilisation of furnace slag generated in the process activity for

further beneficial use while applying for consent to Operator for Expansion to

TNPCB.

All the roads shall be tarred and water sprinkling shall be ensured to control

dust emissions from all the vulnerable sources like raw material handling and

storage areas. All the material transfer points, discharge points and raw

material storage area shall be completely covered. Dust extraction system

shall be provided to storage, transfer points and material handling

areas Monitoring of fugitive emissions in the work zone environment shall be

V.

vi.

vii.

viii.

tx.

xi.

Page 5 of 11 ( [,1nen=*r$(n$:
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State Level Environmental Impact Assessment Authority, fru | ZOf Z

xii.

xiii.

carried out regularly as per the CPCB guidelines and reports submitted to

TNPCB / CPCB and MoEF& CC Regional Office at Chennai.

It shall be ensured that the area drainage is not disturbed.

Scheme for implementation for harnessing solar power within the premises of

the plant particularly at available roof tops shall be formulated and status of

implementation shall be submitted to the MoEF & CC Regional Office

at Chennai from time to time

Regular monitoring of ground level concentration of SOz, NO*, RSPM (PM1o&

PMz.s) etc. shall be carried out in the impact zone and records maintained. lf

at any stage these levels are found to exceed the prescribed limits, necessary

control measures shall be provided immediately. The location of the

monitoring stations and frequency of monitoring shall be decided in

consultation with Tamil Nadu Pollution Control Board. Periodic reports shall

be submitted to the MoEF& CC Regional Office at Chennai. The data shall

also be put on the website of the company.The National Ambient Air Quality

Standards issued by the Ministry vide G.S.R. No. 826(E) dated 16th

November, 2009 shall be followed.

xv. Ambient air quality monitoring (AAOM) stations shall be set up as per

statutory requirement. The locations of ambient air quality monitoring stations

shall be decided in consultation with the Tamil Nadu Pollution Control Board

and it shall be ensure that at least one station is installed in the up wind and

another in the downwind direction as well as where maximum ground level

concentrations are anticipated.

xvi. The Project proponent shall provide adequate safety and ventilation

arrangements in the furnace area.

xvii. Adequate safety measures shall be provided in the plant area to

check/minimize spontaneous fires especially during summer season. Copy of

these measures with full details along with location plant layout shall be

submitted to the SEIAA,TN as well as to the MoEF & CC Regional Office at

Chennai.

xviii. The overall noise levels in and around the plant area shall be kept well within

the standards by providing noise control measures including acoustic hoods,

silencers, enclosures etc., on all sources of noise generation. The an/ient
/

Page5of 11 , t t u ...\.,\S
(.[J"*MBER s[c#fiAW'
7 'I sEIAA:TN

xiv.

18



State Level Environmental Impact Assessment Authority, TN 
I 

2017

xix.

noise levels shall conform to the standards prescribed under Environment

(Protection) Rules, 1 989.

The Proponent shall furnish an undertaking that they will abide by the

conditions by the recommendations mentioned in the EMP report furnished by

them.

It is mandatory for the project proponent to furnish to the SEIAA, Half yearly

compliance report in hard and soft copies on 1ttJune and l"t December of

each calendar year in respect of the conditions stipulated in the prior

Environmental clearance.

3. Part B - General Conditions:

[.

The Environmental Clearance does not absolve the applicanUproponent of his

obligation/requirement to obtain other statutory and administrative clearance

from the concerned statutory and administrative authorities.

No further expansion or modifications in the plant shall be carried out without

prior approval of the SEIAA, TN.

"Consent for Establishment" shall be obtained from the Tamil Nadu Pollution

Control Board and a copy shall be furnished to the SEIAA, Tamil Nadu before

taking up of any construction activity at the site.

Green Belt consisting of 3 tiers of plantations of native species around the

plant boundary comprising of at least 33o/o of total land shall be raised. The

density of trees shall not be less than 2500 per Ha and rate of survival at least

80%.

Proper housekeeping shall be ensured and all the raw material including

scrap, coal etc., shall be stored at designated places.

The pro.lect proponent shall undertake rain water harvesting measures and

shall develop water storage for use in operation of the plant. Rain water

harvesting system shall be put in place which shall comprise of rain water

collection from the built up and open area in the plant premises. Action plan

for implementation shall be submitted to the MoEF & CC ,Regional Office at

Chennai within six months.

iii.

tv.

v.

vi.

Page 7 of 11
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State Level Environmental Impact Assessment Authority, TN

ix.

vil.

viii.

xi.

x[.

xiii.

xiv.

xv.

The project proponent shall also adequately contribute in the development of

the neighboring villages. Special package with implementation schedule for

providing potable drinking water supply in the nearby villages and schools

shall be undertaken in a time bound manner.

An amount of Rs. 10.00 lakhs shall be earmarked as one time capital cost

for CSR programme. Subsequently a recurring expenditure Rs. 2.00 Lakhs

per annum till the life of the plant shall be earmarked as recurring expenditure

for CSR activities. Details of the activities to be undertaken shall be submitted

within four months along with road map for implementation to the

SEIAA,TN.

CSR schemes should address Public Hearing issues and shall be undertaken

based on need assessment in and around the villages within 5 km of the site

and in constant consultation with the village Panchayat and the District

Administration.

It shall be ensured that in-built monitoring mechanism for the schemes

identified is in place and annual social audit shall be got done from the

nearest government institute of repute in the region. The project proponent

shall also submit the status of implementation of the scheme from time to

time.

An Environmental Cell shall be created at the project site itself and shall be

headed by an officer of appropriate seniority and qualification. lt shall be

ensured that the Head of the Cell shall directly report to the Head of the

Organization.

All the measures regarding occupational health surveillance of the workers

shall be undertaken and regular medical examination of all the employees

shall be ensured as per the Factories Act and records maintained.

The project proponent shall also comply with all the environmental protection

measures and safeguards recommended in the EIA / EMP report.

The company must undertake socio-economic development activities in the

surrounding villages like community development programs, educational

programs, drinking water supply and health care etc.

As proposed, Rs. 121.00 Lakhs and Rs. 23.25 Lakhs shall be earmarked

towards capital cost and recurring cost/annum for environmental

Page 8 of 11
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xvt.

control measures and judiciously used to implement the conditions stipulated

by the SEIAA,TN as well as the State Government. An implementation

schedule for implementing all the conditions stipulated herein shall be

submitted to the Ministry's Regional Office at Chennai. The funds so provided

shall not be diverted for any other purpose.

Risk and Disaster Management Plan along with the mitigation measures

should be prepared and a copy submitted to the Regional office of the MOEF

&CC at Chennai,TNPCB and CPCB within 3 months of issue of Environment

Clearances.

The Project Proponent shall inform the public that the project has been

accorded environmental clearance by the SEIAA,TN and copies of the

clearance letter are available with the TNPCB and may also be seen at

Website of the SEIAA,TN . This shall be advertised

xvii.

local newspapers that are widely circulated in the region of which one shall be

in the vernacular language of the locality concerned and a copy of the same

should be forwarded to the Regional office of the MoEF & CC at Chennai.

xviii. The project proponent shall also. submit six monthly reports on the status of

compliance of the stipulated EC conditions including results of monitored data

(both in hard copies as well as by e-mail) to the Regional Office of MoEF &

CC, Chennai, the Zonal Office of CPCB, Bengaluru and the TNPCB. This

shall also be put on the website of the Company by the proponent.

xix. The Environmental statement for each financial year ending 31st March in

Form-V as is mandated has to be submitted by the project proponent to the

Tamil Nadu Pollution Control Board as prescribed under the Environment

(Protection) Rules, 1986, as amended subsequently and shall also be put on

the website of the company along with the status of compliance of EC

conditions and shall also be sent to the Regional Office of MoEF& CC'

Chennai by e-mail.

xx. The proponent shall upload the status of compliance of the stipulated EC

conditions, including results of monitored data on their website and shall

update the same periodically. lt shall simultaneously be sent to the Regional

Office of MoEF& CC, Chennai, the respective Zonal Office of CPCB,

Page 9 of 11 (41""S;,#W
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State Level Environmental Impact Assessment Authority, fN I ZOf Z

Bengaluru and the TNPCB. The criteria pollutant levels namely; SPM, RSPM,

SO2, NOx (ambient levels as well as stack emissions) or critical sectoral

parameters, indicated for the project shall be monitored and displayed at a
convenient location near the main gate of the company in the public domain.

xxi. A copy of the clearance letter shall be sent by the proponent to the

Commissioner, Thali Panchayat Union, Denkanikottai Taluk, Krishnagiri

District and the Local NGO, if any, from whom suggestions/representations, if

any, were received while processing the proposal. The clearance letter shall

also be put on the website of the Company by the proponent.

xxii. Project authorities shall inform the MoEF & CC Regional Office at Chennai

as well as the SEIAA,TN, the date of financial closure and final approval of the
project by the concerned authorities and the date of commencing the land

development work.

xxiii. Full cooperation shall be extended to the Scientists/Officers from the Ministry /
Regional Office of the Ministry / CPCB/ SPCB who would be monitoring the

compliance of environmental status.

4.0. The SEIAA, TN reserves the right to revoke the clearance if conditions

stipulated are not implemented to the satisfaction of the SEIAA, TN. The SEIAA, TN

may also impose additional environmental conditions or modify the existing ones, if
necessary.

5.0. The environmental clearance accorded shall be valid for a period of 5 years to

start the operations by the plant.

6.0. Environmental Clearance is issued based on the details furnished as above.

Concealing factual data or submission of false/fabricated data and failure to comply
with any of the conditions mentioned above may result in withdrawal of this
clearance and attract action under the provisions of Environment (protection) Act,
1 986.

7.0The SEIAA,TN reserves the right to stipulate additional conditions if found

necessary. The Company in a time bound manner shall implement these conditions.
8.0.The above stipulations would be enforced, inter-alia under the Water
(Prevention and Control of Pollution) Act, 1974, the Air (Prevention and Control of
Pollution) Act, 1981, the Environment (Protection) Act, 1g86 and rules there under,

Hazardous and Other Wastes (Management and Transboundary Movement) Rules,

Page 10 of 11 ((J*=*,**f#S
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State Level Environmental Impact Assessment Authority, TN

2016 and its amendments, the Public Liability lnsurance Act, 1991 and its

amendments.

9.0 Any appeal against this environmental clearance shall lie with the Hon'ble

National Green Tribunal, if preferred, within a period of 30 days as prescribed under

Section 16 of the National Green TribunalAct, 2010.

( d)*rMBERry$#ARyI. ' SEIAA.TN

Copy to:-

1. The Secretary to Government, Environment & Forests Dept, Govt. of Tamil Nadu,

Bhavan, CBD Cum-

Fort St. George, Chennai - g.

2. The chairman, central Pollution control Board, parivesh

Office Complex, East Arjun Nagar, New Delhi 110032.

3' The Member Secretary, Tamil Nadu Pollution Control Board, 76, Mount Salai,

Guindy, Chennai-600 032.

4. The ccF, Regional office, Ministry of Environment & Forest (sz),
KendriyaSadan, lV floor, E&F wings, 17th Main Road, Koramangala ll Block,
Bengaluru-560034. ' :

5' Monitoring Cell, I A Division, Ministry of Environment & Forests, paryavaran

Bhavan, CGO Complex, New Delhi 110003.

6. The Commissioner, Thali Panchayat Union, Denkanikottai Taluk, Krishnagiri
District.

7. Stock File.

Page 11 of 11
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due to traffic aSain before getting content to operate from TNPCB and submit a

copy of the rame to SEIAA.

21.Solar energy should be at leatt Ioyo of total energy utilization. APplication of tolar

energy should be utilized maximum for illumination of common areas, ttreet

lighting etc.

22.That the grant of this E.C. ir i$ued from the environmental angle only, and does

not absolve the project proPonent from the other statutory obligation5 prescribed

under any other law or any other inttrument in force. The sole and complete

rerponsibility, to comply with the conditions laid down in all other laws for the

time-being in force, resti with the proiect proponent.

23.As per the MoEF&CC Office Memorandum F.No. 22-6512017-lA.lll dated:

30.O9.2O2O and 2O.1O.2O2O, the proponent shall include demolishing plan & itt

miti8ation meaturer in the EMP and adhere the same a5 committed.

24.The proposed CER amount of Rs. 200 lakh shall be tPent at committed before the

i)rue of Invironmental Clearance.

25.The prorect proponent shall submit the proof for the action taken by the ttate

Government/TNPCB again5t project proponent under the Provitions ol section l9

of the Environment (Protection) Ac, 1986 at per the EIA Notiflcation dated:

14.O3.2017 anC, amended 08.03.2018.

26.The proponent rhall furnish the detail about the built-up area for all the buildings

with floor wise to TNPCB every year alonS with the compliance report for the

Environmental Clearance.

27.Any violations and subrequent JUitable action may be decided by 5EIAA, a5 deemed

appropriate, if ariseJ.

Agenda No:255-2
(File Not 3297/2021)

PropoJed expansion of exieting Steel Rollin8 Mill at SF.No. S.F-No- 251/1,2,277/141,

lA2, lBl, 182,1Cl,1C2,1D1,1D2,1E,277/2,278/l A,18,1C, lD,2A5A A,2A6/ 1,2,3,4,5,6,7

&. 28711, Kalukondapalli Village, Denkanikottai Taluk, Krithnagiri Dirtrict,Taniil Nadu by

M/s lndus TMT Indurtrier Limited - For amendment in Environmental Clearance ilrued

(SIA/fN/ND/252026/2022, datedt 18 -O1 -2022\

G**"
MEMBER SECRETARY

SEAC .TN
CHAIR10

5EA
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The proposal was placed for appraisal in this 266,h meeting of SEAC held on

27.4.202.2- The detaik of the project furnished by the proponent are given in the

webrite (parivesh.nic.in).

The SEAC noted the following:

1. The proiect proponent, M/s lndus TMT lndustrier Limited has applied for

amendment in the Environmental Clearance irsued for the propored

expanrion of existing Steel Rolling Mill at SF.No. 5.F.No. 25i/1,2,272/1A1,

1A2. 1Bt, I B2,tC].t C2.1D1,1D2,1E,277 /2. 278A A,18, 1C. 1D, 285/1 A, 286/

1,2,3,4,5.6,7 & 287l1, Kalukondapalli Viltage, Denkanikortai Tatuk, Krishnagiri

District. Tamil Nadu.

2. The project/activity i5 covered under category "Bl" of ltem 3(a)

"Metallurgical lndustries (ferrous & non ferrous) of the schedule to the EIA

Notification.2006.

3. Earlier. the PP has obtained Environmental Clearance vide Lr. No.

SEt AATTN/F.3297 /EC/3(a)/48/2O1 5 dated 1 4.06.2017 lor the foltowinS:

a. Steel Bar5 and Rods -145000 TPA
b. M.5. Billets -l56000 TPA

4. Now the Proponent ha5 applied leeking Amendment to the aforesaid
Environmental Clearance and has furni5hed the following reason:

"M/s. lndus fMT lndunrieJ Limited hat obtained Environmental Clearance for the
manufacturing of TMT rodt and a total plot area oF 25.54 acrct. Now the unit will plan
to remove l.l3 acres from exitting prcmket and provide for leaJing. Hence the unit i5
applied for the EC Amendment fot 24.5l acrer"

Amendment souBht

Total Area 25.64 Acres 24.51 A,cres

The proposal wa5 placed in thi5 266th SEAC Meeting nela orAZ.qZOZZ. Oir'ng
the meetinB the Committee noted that neither NABET accredited consultant nor the pp

not present. SEAC therefore decided to defer the proposal-

De5cription As per EC vide i Dt. '14.06.2017

SEAC. TN
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Districtr in Tamil Nadu and the same connected to power Grid. The

installed capacity of solar enerSy rhould be at least 5oolo of total ener8y

utilization.

The PP shall conrtruct a pond of appropriate rize in the earmarked OiR

land in conrultation with the |ocal body. The pond should be modelled

Iike a temple tank with parapet wallr, rteps, etc, The pond is meant to

play three hydraulic roles, namely (l) as a rtorage, which acted at

insurance against low rainfall periodr and also recharges groundwater in

the surrounding area, (2) as a flood control measure, prwenting soil

erosion and wastage of runoff waters during the period of heavy

rainfall, and (3) ar a device which was crucial to the overall eco-Jyrtem.

That the grant of thii E.C. is issued from the environmental angle only,

and doer not absolve the project proponent from the other rtatutory

obliSation5 prescribed under any other law or any other in5trument in

force. The tole and complete responsibility, to comply with the

conditions laid down in all other lawr for the time-being in force. rerts

with the proiect proponent.

Ai per the MoEF&CC Office Memorandum F.No. 22-6512017-lA.lll

dated: 30.09.2020 and 20.1O.2O2O. the proponent 5hall include

demolishinS plan & it5 mitigation measures in the EMP and adhere the

same a5 committed.

As accepted by the Project Proponent the CER cort is Rs. 2 Crore and

the amount thall be tpent for the infra5tructure development of

Vandalur Zoo through the State Forest Department.

Agenda No: 276-10
(File No: 3297l2021)
Proposed expansion of existing Steel Rolling Mill at SF.No. S.F.No. 251/1,2, 277/1A1,

1A2, lBl, 182,lCl,lC2,l Dl,r D2,1E,277/2, 278/t A,18, lC, 10, 285/1 A, 286/

1,2,3,4,5,6,7 & 287l1, Kalukondapalli Village, Denkanikottai Taluk, Krishnagiri

Dirtrict,Tamil Nadu by M/r lndus TMT lndustrier Limited - For

Environmental Clearance issued (SlMfN/lND/252026/2022, dated,'l

endment in

23.

24.

25.

26.

'.o1.29p2)
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The proposal was placed for aPPraisal in this 276'h meeting of SEAC held

on 21.5,2022. The details of the project furnished by the Proponent are Siven in

the website (parivesh.nic.in).

The SEAC noted the following:

'1. The project proponent, M/s lndus TMT lndustries Limited has applied for

amendment in the Environmental Clearance itsued for the Proposed

expantion of existing Steel Rolling Mill at 5F.No. S.F.No 251/1,2,277/141'

tA2. rB1. I 82.rCl,1C 2,1D1,1D2,1E,277/2. 278/t A,18, lC, 1D' 285/1 A.2A6/

1.2.3,4,5.6.7 & 287/1' Kalukondapalli Village' Denkanikottai Taluk'

Kri5hnagiri District. Tamil Nadu

2. The proiect/activity is covered under cateSory "Bl" of ltem 3(a)

"Metallurgical lndustries (ferrous & non ferrou5)" of the schedule to the

EIA Notification, 2006.

3. Earlier. the PP has obtained Environmental Clearance vide Lr' No'

iEl AA/rN/ F.3297 / eC/ 3(a)/ 48/ 2015 daled 1 4.06.2017 f or the followinS:

a. Steel Bars and Rods l45O0O TPA

b. M.5. Billett -156000 TPA

4. Now the Proponent ha5 applied seeking Amendment to the aforetaid

Environmental Clearance and has furnished the following reason:

'M/t. lndut TMT lnduttriet Limited hat obtained Environmental Clearance for

the manufacturing of TMT rodt and a total Plot area of 25'64 acrer' Now the unit

will ptan to remove l.l3 acres from exitting Premises and provide for leasing Hence

the unit it apptied for the EC Amendment for 24.51 acret"

De5cription

Total Area 25.64 Actes 24.51 A(es

Tlre pioposalwas placed in this 276'r SEAC Meeting held on 21.5.2022' During

nor thethe meeting the Committee noted that neither NABET accredited con5ultant

PP was present. SEAc, therefore, decided to defer the proposal.

CHAIBMAN
SE"C. TN

Amendment soughtAs per EC vide lr Dt. 14-06.2017
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3O.O9.2O2O and 20.tO.2O2O the proponent shall furnish the detaited EMp.
Agenda No. 28418
(File No. 3297/2022)

Proposed expanrion of existing Steel Rolling Mill at SF.No. S.F.No. 251/1,2, 272/1A1.
1A2, 1Bl, 182,lCl,lC2,1Dl,l D2 ,1E,277/2, 278/t A,18, 1C, 1r., 285/1 A, 286/
1,2,3,4,5,6,7 & 2821, Kalukondapalli Viltage, Denkanikottai Tatuk, Krirhnagiri
District,Tamil Nadu by M/j lndus TMT lndurtrie, Limited _ For amendment in
Environmental Clearance ijrued (SlMfN/lND/25202 6/2022, datedt 18.O1.2022)

The proposal was placed in thi,284,h SEAC Meeting held on 10.6.2022. The
pro.iect proponent gave detailed presentatioo. The detail, of the project turnirhed by
the proponent are available in the webjite (parivejh.nic.in).

The SEAC noted that the pp ha5 made the request for withdraw the proposal.
and therefore, SEAC decided to defer the proposal.

Agenda No. 284J9
(File No: 6443/2022)

Propored Expansion of Steel Melting plant from I,42,OOO TpA to 2,88,000 TpA of
M5 Billetr and 2,5O,OOO TpA of TMT Bar located at plot No. B-llS, 3g-52,81/S paft,
SIPCOT lndustrial Complex, pappankuppam Village, Gummidipoondi Taluk.
Tiruvallur District, Tamil Nadu by M/r. ARS Steel, and Alloy lnternational private
Limited - For Environmental Clearance. (SlMfN/lN D/59690/ 2Ot7 dated, 06.O1.2021)

The proposal was placed for apprajral in this 2g4rH SEAC meeting held on
10,6.2022. The proiect proponent gave a detailed presentation. The details of the
project furnijhed by the proponent are given in the website (parive5h.nic.in),

The SEAC noted the following:

l rhe pro.iect proponent proposes an Expanrion of steer Merting prant frorn
1,42,2OO fpA to 2,A8,OOO TpA of MS Biltets and 2,5O,OOO TpA of TMT Baff at
Pappankuppam Village, 5lpCOT lndurtrial Complex, Cummidipoondi Taluk.
Tiruvallur Dirtrict, Tamil Nadu.

2. ToR irsued by SETAA-TN vide Lr.No.5EtAA-T N/F.No.6443/2O17 /3 (a)/
ARS4ToR-494/2O18 dated: 08.06.2018.

:. emendlll ToR-l isrued by SE|AA-TN vide Lr.No.SEIAA_TN/ N 443/
201 A / ARS/ Aff oR-494/2Ol 8 dated: 17.06.2019

CHA
SEAC .TN
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'

MINUTES oF THE 529th MEETING otr tup stett ltwl, ENVIRoNMENT rMPAcr

ASSESSMENT AUTHORITY HELD ON 05.07.2022.

;/ \/

The minutes of the 528h meeting of the

Authority held on 04.0'1.2022was cor,f:.Ified.
Confirmation ofthe minutes of

the 528s meeting of tlle

Authority held on 04.07.2022.

The Member Secretary informed that 528h

lvlinutes uploaded in Parivesh wesbsite and

action taken repon will be puruo ensuing

meeting.

The Actio[ taken on the

decisions of the 528s meeting

of the Authority held on

04.07.2022.

After detailed discussions, the Authority

accepted the recommendation of SEAC and

decided to grant TerEs of Reference (IoR)

llong lyith Public Ilearing uoder cluster for

undertaking the combined Environment Inpact

Assessment Study and preparation of separate

Environment N4anagement Plan for a mining

period of 5 years subject to the ToR as

recommended by SEAC & standard ToR in

addition to the following ToR:

l. Detailed study shall be canied out in regard

to irnpact of mining arou(l the proposed

mine leasc area on dre nearby Villages,

vatci-bodies/ Rivers, & any ecological

ftagile areas.

2. As per the MoEF& CC office mcmorandum

F.No.22-6512017IA.III dated: 30.09.2020

and 20.10.2020 the proponent shdll address

drc concems raised during the public

consultition and all the activities Foposed

shall be part of the Envirorunent

Proposal seeking Terms of

Referelce for Proposed Rouglt

Stone quarry lease over an

extent of 1.70.0 Ha at S.F.Nos.

9y4A, 92/3F, 9213G, 92/3H,

9213Il, 92t312, 92131, 92/3K1,

92l3Ll &9ll4B Girijapuram

Village, Vembakkam Taluk,

Tiruvannamalai District, Tamil

Nadu by Tvl.Sri Elumalaiyan

BIue Metals

SEIAA.TN
2

MinutesAgenda

No

Description File

No.

a)

b)

L 9111
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different name.

asceftained.

The said facts may be

19.

Proposed exparuion of existing

Steel Rolling Mill at SF.No.

S.F.No. 251/1,2, 27'l llA1,

1A2, lBl, tB2, tcl, tC2,

1Dl, lD2. 18. 277/2.278, A.

lB, lc, 1D,285/l A,286/ t,2,

3, 4, 5, 6, 7 & 287^,

Village,

Taluk,

Krishnagiri Dislrict, Iamil

Nadu by lr4/s Indus TMT

Industries Limited - For

amendment in Envirorunental

Clearance

Proposed expansion of existing

Steel Rolling Ivlill at SF.No.

S.F.No. 251/1, 2, 277llAl,

1A2, lB1, l82, 1C1, lC2,

1D1, lD2, tE, 277/2. 278t1

A,lB, 1C, lD,285/l A.286/ l,
2, 3, 4, 5, 6. 7 &. 287/t.

Kalukondapalli

Denkanikottai

Village,

Taluk,

Kfishnagi Dist.ict, Tamil

Nadu by M/s Indus TMT

Industries Limited - For

amendment in Envirobmenta.l

Clearance

The Authority noted that the subject was placed

in the 2846 meeting of SEAC held on

10.06.2022. After detailed delibemtion, the

Authoriry decided lo request the Member

Secretary SEIAA-TN to communicate the

decision ofthe SEAC to the Prcject Proponent.

'fhe Authority noted that the subject was

placed in the 284m meeting of SEAC held on

10.06.2022. After detailed deliberation, the

Authorify decided to tequest the Member

Secleta4' SEIAA-TN to communicate the

decisron ofthe SEAC to the Project Proponent.

329',7

6441

Kalukondapalli

Denkaniko ttai

The Authority noted that the

in the 284"' meeting of

subject was placed

SEAC held

Proposed Rough Stone quarry

over an extent of 2.24.0 LIa in

SEIAA-TN

18.

20. 3102
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BEFORE THE HON’BLE NATIONAL 

GREEN TRIBUNAL 

SOUTHERN ZONE, CHENNAI 

Original Application No.145 of 2024 (SZ) 

IN THE MATTER OF: 

 

Arunkumar Sermakkani and Ors. 

... Applicant(s) 

Versus 

Union of India and Ors. 

... Respondent(s) 

 

 

 

 

 

 

                                                                                         Counter Affidavit of behalf of Respondent No. 2 

 

 

 

 

 

 

 

 

 S. Sai Sathya Jith 

 COUNSEL FOR THE 2nd RESPONDENT 
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